
State vs. Unknown
E. FIR no. 7296/2021
PS New Ashok Nagar

07.06.2021
Through Video Conference
The present matter has been taken up today through Video
Conference according to the Office Order no.
5/R/RG/DHC/2021 dated 23.04.2021 as well as Office Order
no. 6/R/RG/DHC/2021 dated 14.05.2021, issued by Hon’ble
High Court of Delhi.

An application for release of vehicle having registration no.
HD-05-AK-2618 on superdari

Present.: Ld. APP for the State.

Applicant through VC.

Submission heard. Reply of IO perused.

Instead of releasing the vehicle on superdari, I am of

the considered view that the vehicle has to be released as per

directions of Hon'ble Supreme Court in case titled as Sunder

Bhai Ambalal Desai Vs. State of Gujrat, AIR 2003 SC 638

wherein it has been held that :

“Vehicle involved in an offence may be released to

the rightful owner after preparing detailed

panchnama; taking photographs of the vehicle,

valuation report, and a security bond.

69. The photographs of the vehicle should be

attested countersigned by the complainant, accused



as well as by the person to whom the custody is

handed over.

70. The production of the vehicle should not be

insisted upon during the trial. The panchnama and

photographs along with the valuation report should

suffice for the purposes of evidence.

71. Return of vehicles and permission for sale

thereof should be the general norm rather than the

exception.

72. If the vehicle is insured, the court shall issue

notice to the owner and the insurance company for

disposal of the vehicle. If there is no response or

the owner declines to take the vehicle or informs

that it has claimed insurance/re/eased its right in

the vehicle to the insurance company and the

insurance company fails to take possession of the

vehicle, the vehicle may be ordered to be sold in

auction.

73. If a vehicle is reply not claimed by the accused,

owner, or the insurance company or by a third

person, it may be ordered to be sold by auction.”

The view of the Hon'ble Supreme Court has been

reiterated by Hon'ble Delhi High Court in case titled as Manjit

Singh Vs. State in Crl. M.C. No. 4485/2013 dated 10.09.2014.



Considering the facts and circumstances and law laid

down by higher courts, vehicle in question be released to the

registered owner as per RC after due identity verification to

be conducted by IO/SHO concerned and on furnishing

security bond as per valuation report of the vehicle. After

preparation of panchnama of the vehicle and furnishing of

security bond as per directions of Hon'ble Supreme Court, the

vehicle be released by the IO.

Panchnama and valuation report shall be filed in the

court along with charge sheet/within one month.

Copy of this order be given dasti to applicant/his

counsel.

(PANKAJ ARORA)
ACMM (EAST)/KKD/07.06.2021



State vs. Rahul Kumar
FIR no. 180/2021
PS New Ashok Nagar
U/s 429 IPC and 11 (1) (d) of the Prevention
of Cruelty to Animal Act-1960

07.06.2021
Through Video Conference
The present matter has been taken up today through Video
Conference according to the Office Order no.
5/R/RG/DHC/2021 dated 23.04.2021 as well as Office Order
no. 6/R/RG/DHC/2021 dated 14.05.2021, issued by Hon’ble
High Court of Delhi.

These applications for release of Animals (Goats and Sheep)
on superdari

Present.: Ld. APP for the State.

Sh. S.K. Gaur, ld. counsel for the applicant/owner.

Sh. Abhishek Gautam, ld. counsel for complainant.

Ms. Shreya Agarwal, ld. counsel for Dhyan

Foundation Animals Welfare/intervener.

Ms. Sugandha Anand, ld. counsel for Sanjay

Gandhi Medical Care Center.

Ms. Sonia A. Menon, ld. counsel for DSPCA.

Dr. A.C. Mishra, Veterinary doctor for DSPCA.

IO SI Prashant through VC.

Heard. Reply filed by the IO as well as DSPCA

perused.

Vide this order, this court shall decide the aforesaid

different applications moved for grant of interim custody of the



seized animals (goats and sheep) seized by the IO on

02.06.2021.

Brief facts of the fact that on 02.06.2021, six

vehicles along with 742 animals (goats and sheep) were seized

by the IO at the instance of one animal welfare official namely

Kamaldeep (complainant). It is alleged by the complainant

that these animals were being treated with cruelty by the

occupant thereof. Thereafter, these animals were got deposited

with DSPCA, Tis Hazari, Delhi, which is a Govt. Recognized

Institution for the welfare of the animals.

On receipt of the application seeking custody of the

above-mentioned animals moved on behalf of the owners

namely Rahul, Ram Babu, Deepu, Harnaph Singh, Ankit and

Sonu Kumar, the court has sought reply from the DSPCA.

Reply filed by the DSPCA stating therein that on

03.06.2021, at about 4.30 am, total 742 animals (Goats and

sheep) were deposited by the IO and out of those 742 animals,

four animals (2 goats and 2 sheep) were found brought dead.

Proper identification marking of the seized animals followed by

thorough clinical examination by Government Veterinary

Doctor deployed at DSPCA were carried out and all the 738

animals (sheep and Goat) were found medically fit. The

photography and the video clip of all 738 animals detained at

DSPCA was prepared and sent along with the report. It is also

submitted that DSPCA is having sufficient covered area with

provisions of fans, lights, feed and water for the seized animals.



As per the Section 35 of Prevention of Cruelty of Animals Act,

1960 as on date, only DSPCA is the only State Government

Authorized organization to keep the custody of the seized

animals.

The photographs and video clip regarding the seized

animals produced by DSPCA is also seen and this court is

satisfied that the animals are being kept and treated properly.

It is apparent from the above-mentioned facts and

circumstances that the seized animals were not being treated

property by the occupant thereof. The actual ownership of the

seized animals is yet to be ascertained and it is a matter of

investigation. 4 animals were already found dead due to

asphyxia as per the post mortem report produced by veterinary

Hospital, DSPCA, Tis Hazari. In these circumstances, interim

custody of the seized animals cannot be granted to the

applicants. Since proper care of the seized animals is being

taken up by the DSPCA, the interim custody of the said animals

cannot be granted to the intervener i.e. Dhyan Foundation

Animal Care and the claim of the said foundation seeking

interim custody of the seized animals stands rejected.

In view the above mentioned facts and circumstances,

this court hereby permits DSPCA to retain the custody of the

738 seized animals (goats and sheep) until the disposal of this

case. All the applications moved in this regard stands disposed

of.



On specific query from Ms. Sonia, Ld. counsel for DSPCA

regarding availability of funds for maintenance and treatment of

animal, she submits that DSPCA is having adequate funds for

managing the animals at this stage.Therefore, tis court is

refraining from passing any order as regards cost of care,

maintenance and treatment of abovementioned 738 animals

pending litigation. However, they will have the right to move

appropriate application to recover the said expenses from the

respective owners of seized animals as per the rules, if any, at a

later stage.

Copy of this order be given dasti, as prayed for.

(PANKAJ ARORA)
ACMM (EAST)/KKD/07.06.2021



State vs. Somesh Gupta
FIR no. 10/2021
PS Preet Vihar
U/s 379/356/411 IPC

07.06.2021
Through Video Conference
The present matter has been taken up today through Video
Conference according to the Office Order no.
5/R/RG/DHC/2021 dated 23.04.2021 as well as Office Order
no. 6/R/RG/DHC/2021 dated 14.05.2021, issued by Hon’ble
High Court of Delhi.

This is a bail application u/s 437 Cr.P.C moved on behalf of
the applicant/accused.

Present: Ld. APP for the State.
Sh. Azad Singh, ld. counsrel for the applicant/
accused.
SHO, PS Preet Vihar through VC.
The accused is stated to be in J.C.

It is submitted by ld. Counsel for the

applicant/accused that he is innocent, but he has been falsely

implicated in the matter and he is in J.C since 24.02.2021. It is

submitted by ld. Counsel for the applicant/accused that nothing

has been recovered from the applicant/accused and the alleged

recovery has been planted upon him. It is further submitted that

investigation qua the accused has also been completed and

charge sheet has also been filed and the applicant is no more

required for any investigation purposes. Hence, it is prayed,

that accused/ applicant may be granted bail.



Ld. APP opposed the bail applications and requests

for dismissal of the same.

I have heard the submissions and perused the reply.

As per the statement of the complainant, his mobile

phone was snatched by three culprits, who were riding on a

motor-cycle. However, no plausible explanation is offered as

to why no investigation has been conducted by the IO to

ascertain the identity of the accused persons, who were riding

on the motor-cycle at the time of incident.

The accused is shown to be in custody since last

more than 95 days. The investigation has already been

completed and charge sheet has also been filed. Alleged

recovery has already been effected. No useful purpose is going

to be served by keeping him in custody further. His custody is

not required for further investigation. This is a period when

there is need of decongestion of jails due to COVID 19

Pandemic. Considering the aforesaid circumstances,

submissions of ld. counsel and nature of offence in question,

the accused/ applicant is hereby granted bail on furnishing

personal bond in the sum of Rs. 10,000/- to the satisfaction of

Jail Superintendent concerned. Accused be released from JC if

not required in any other case. With these observations,

application stands disposed of.

Digitally signed copy of the order be sent to the

Jail Superintendent concerned, which shall also be treated as

release warrants upon the acceptance of personal bond by the



Jail Superintendent concerned, for necessary information and

compliance, if any and to supply the copy to the accused.

Copy be given dasti to the ld. counsel.

(PANKAJ ARORA)
ACMM (EAST)/KKD/07.06.2021



State vs. Yogender @ Bhupender
FIR no. 100/2021
PS New Ashok Nagar
U/s 307 IPC

07.06.2021
Through Video Conference
The present matter has been taken up today through Video
Conference according to the Office Order no.
5/R/RG/DHC/2021 dated 23.04.2021 as well as Office Order
no. 6/R/RG/DHC/2021 dated 14.05.2021, issued by Hon’ble
High Court of Delhi.

This is an application u/s 330 Cr.P.C moved on behalf of
the applicant/accused.

Present: Ld. APP for the State.
Sh. Gaurav Dalal, ld. counsel for the applicant/
accused.
IO SI Prashant through IO.
The accused is stated to be in J.C.

Heard on the aforesaid application moved on

behalf of the applicant/accused.

Vide the aforesaid application, it is claimed that the

accused Yogender @ Bhupender was not mentally sound at the

time of alleged incident i.e. on 22.04.2021 for which he is being

prosecuted. The application is also supported with the medical

prescriptions of the accused, whereby he was getting treatment

for his medical illness from IHBAS.

Keeping in view the aforesaid facts and

circumstances, this court is of the opinion that the

applicant/accused Yogender @ Bhupender is ought to be



medically examined u/s 328 Cr.P.C by a Medical Officer to be

appointed by the Director, IHBAS. Accordingly, Jail

Superintendent concerned is hereby directed to coordinate with

the DCP, 3rd Battalion to ensure that the applicant/accused be

produced before the Medical Officer to be appointed by the

Director, IHBAS for the purpose of examination u/s 328 Cr.P.C

of the applicant/accused Yogender @ Bhupender on the date

and time to be fixed by them. IO is directed to seek

appointment for the medical examination of the

applicant/accused from the Director, IHBAS and intimate the

Jail Superintendent concerned regarding the same.

Let status report regarding the medical examination of the

applicant/accused be filed by the IO on the next date of hearing.

List this application for further consideration on

14.06.2021.

A copy of this order be given dasti to the IO for necessary

compliance.

A copy of this order be given dasti to the Ld. counsel for

the applicant/accused.

(PANKAJ ARORA)
ACMM (EAST)/KKD/07.06.2021



State vs. Pawan @ Neembu
E. FIR no. 0342/2020
PS Preet Vihar
U/s 379/356/411/34 IPC

07.06.2021
Through Video Conference
The present matter has been taken up today through Video
Conference according to the Office Order no.
5/R/RG/DHC/2021 dated 23.04.2021 as well as Office Order
no. 6/R/RG/DHC/2021 dated 14.05.2021, issued by Hon’ble
High Court of Delhi.

This is a bail application u/s 437 Cr.P.C moved on behalf of
the applicant/accused.

Present: Ld. APP for the State.
Sh. Mohd. Yusuf, ld. counsel for the applicant/
accused.
The accused is stated to be in J.C.

Submissions heard. Reply filed by the IO perused.

At the request of Ld. APP, let the IO be summoned

to join the proceeding through VC on 08.06.2021.

(PANKAJ ARORA)
ACMM (EAST)/KKD/07.06.2021



State vs. Jaswant Verma
FIR no. 892/2015
PS Preet Vihar
U/s 420/34 IPC

07.06.2021
Through Video Conference
The present matter has been taken up today through Video
Conference according to the Office Order no.
5/R/RG/DHC/2021 dated 23.04.2021 as well as Office Order
no. 6/R/RG/DHC/2021 dated 14.05.2021, issued by Hon’ble
High Court of Delhi.

This is a bail application u/s 437 Cr.P.C moved on behalf of
the applicant/accused for extension of interim bail.

Present: Ld. APP for the State.
Sh. Vijay Kumar Lucky, ld. counsel for the
applicant/accused.
The accused is stated to be in J.C.

Submissions heard. Reply filed by the IO perused.

At the request of Ld. APP, let the IO be summoned

to join the proceeding through VC on 08.06.2021.

(PANKAJ ARORA)
ACMM (EAST)/KKD/07.06.2021



State vs. Hemant @ Happy
FIR no. 5198/2021
PS Preet Vihar
U/s 379/411/34 IPC

07.06.2021
Through Video Conference
The present matter has been taken up today through Video
Conference according to the Office Order no.
5/R/RG/DHC/2021 dated 23.04.2021 as well as Office Order
no. 6/R/RG/DHC/2021 dated 14.05.2021, issued by Hon’ble
High Court of Delhi.

This is a bail application u/s 437 Cr.P.C moved on behalf of
the applicant/accused.

Present: Ld. APP for the State.
Sh. R.K. Chaudhary, ld. counsel for the applicant/
accused.
Accused is stated to be in JC.

It is submitted by ld. Counsel for the

applicant/accused that he is innocent, but he has been falsely

implicated in the matter and he is in J.C since 19.03.2021. It is

submitted by ld. Counsel for the applicant/accused that nothing

has been recovered from the applicant/accused and the alleged

recovery has been planted upon him. It is further submitted that

investigation qua the accused has also been completed, hence

no fruitful purpose would be served by keeping the

accused/applicant in custody. Hence, it is prayed, that accused/

applicant may be granted bail.

Ld. APP submits that appropriate order as per law

may be passed.



I have heard the submissions and perused the reply.

The accused is shown to be in custody since

19.03.2021. The investigation qua the accused has already

been completed. Alleged recovery has already been effected.

His custody is not required for further investigation. This is

a period when there is need of decongestion of jails due to

COVID 19 Pandemic. Considering the aforesaid circumstances,

submissions of ld. counsel and nature of offence in question,

the accused/ applicant is hereby granted bail on furnishing

personal bond in the sum of Rs. 15,000/- to the satisfaction of

Jail Superintendent concerned. Jail Superintendent concerned

shall ascertain from Police Station concerned as to whether the

address of the accused is verified or not. Accused be released

from JC if not required in any other case. With these

observations, application stands disposed of.

Digitally signed copy of the order be sent to the

Jail Superintendent concerned, which shall also be treated as

release warrants upon the acceptance of personal bond by the

Jail Superintendent concerned, for necessary information and

compliance, if any and to supply the copy to the accused.

Copy be given dasti to the ld. counsel.

(PANKAJ ARORA)
ACMM (EAST)/KKD/07.06.2021



State vs. Mohit Pal
E. FIR no. 00453/2021
PS New Ashok Nagar
U/s 380/454/411/34 IPC

07.06.2021
Through Video Conference
The present matter has been taken up today through Video
Conference according to the Office Order no.
5/R/RG/DHC/2021 dated 23.04.2021 as well as Office Order
no. 6/R/RG/DHC/2021 dated 14.05.2021, issued by Hon’ble
High Court of Delhi.

This is a bail application u/s 437 Cr.P.C moved on behalf of
the applicant/accused.

Present: Ld. APP for the State.
Sh. Amit Kain, ld. counsel for the
applicant/accused.

Submissions heard. Reply filed by the IO perused.

At the request of Ld. APP, let the IO be summoned

to join the proceeding through VC on 08.06.2021.

(PANKAJ ARORA)
ACMM (EAST)/KKD/07.06.2021



CC No. 497/2021
Jay Prakash Kumar vs. Manoj Yadav
PS New Ashok Nagar

07.06.2021
Through Video Conference
The present matter has been taken up today through Video
Conference according to the Office Order no.
5/R/RG/DHC/2021 dated 23.04.2021 as well as Office Order
no. 6/R/RG/DHC/2021 dated 14.05.2021, issued by Hon’ble
High Court of Delhi.

Present: None.

A report is filed/sent by the DCP concerned. Let

the same be taken on record.

List this matter for F/P on 12.07.2021.

(PANKAJ ARORA)
ACMM (EAST)/KKD/07.06.2021


